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In the tentral Administrative Tribjnai

Principcit fctenchj Ntw [telhi.

<.)A NsiJ. jhl8/9:^f tete of decislotis 1 1. ;i.2.92,

SMt. Kir-an Btiiila Ithan ., .Petitioner

Versus

tlni.on of Iridia throsjals the

ih m-tor tfenera I , AI i India

K'adxo & Anotfier — R©sp6nd®nts

Coram;

The Mcjn'ble Mr. .1 .K. R^sqotra, Mewter (A)

Rm- tte rK3t-iti.oner'

For the mspondenit

Shri B. Krioihan . Q:xjnfiel

Ms. Jasvimter Kaur

iIiKicarwintiOr'al)

(iton'ble Mr. I .K. Kasqctra, Mamta©r (A

'lires rase of tiie mt.iti.oner- is that slie was

l.i-afts.t©rr«d from iiioh Powisr Trainismitt«>r (HPT for
I

snort) Kiivqswriv {.hmn to ttse office of Statioi)

Enoineer, t.P. Estate, All India )-Vadio on 9.8.1986.

5>he was workincj as Assistant fh'Kji.neer in Kiiicitsway camp

and wfis transferfed in tlte s«;xi>e o;:ipt-tci.ty to the |,p.

Estate ot-fice. Stse -was cx:xxjnyi.na a qnartar whi.ch was

allotted to tier in Kinqswav Qxrip in June, 1989. On

transfer she wsis allowed to retiai.n the ouafter on

norvfiai terms for a per-iod of two rrionths. She amfied

tor retention of t.he qnarter for a fnrther peri.od of

w £• ti



six Ront.hs in v:ix?w af i.ar nrofalsns wtiich she

was faci.nq. The resrxa-sdents vide their letter dated

3.10,. 1989 ixjnveved to her that, she has been atlcswed

"to nstai.ri t.hs qt.iart.er for 2 rroiths fror« 9"-8- 1989 to

8 10-19H9 on p#:-iVfrient. of startdard licence fee and

further for six »ionths from 9-10 1989 to 8-4-i990 on

fiavtrssfi!;;. of twics tfie standard li.csnrsa fee tinder

tR-45 "A..."

2.. Tlse rw?'t;itioner was transferred Ixtcl; to HPF,

Ko'iasway &imp ott 31.8.1990 voj i tefore the expiry of

SIX rvonths irteri.od aiiowtsd t.o her at twic» the standard

licsancs fee t.mder PR 4'x'K expired on •8.4.1990, Otr

fesiiinifiq dut.Y in Klnqswiiry C^artip she appli.ed for

ttKit.!l3ri.sati.an and was told on 18.4.91 that her ttame

litiS ixsen plrsced i.n tlte allotrrseitt. rost.er. The leartted

o:jt.:insei for the pi=it.i tioner ss.)bm:i.t,t.«Ki that i.rt these

circt.)frEtarvces t:tie petiti.orter wt?s eittit:.led to qst. the

tiot.ise re<7i.ilari.sed i.ft her nctfmio Cln t.he ottier hand, the

respisndents rancel p^d her a.i lotjfKi^trt. vide t.tei.r lett.er

dated 2.11.1991 (Annexttm A-?), in view of the above

Ix'ickqroi.jftd the pjeti. tiorier tsas nrBved t.tiat. the

resprxtdent.s tie di rected to feqt.sj.eri.se ttie qoverrtrnent.

qtsarter beari.nq No.OD-8, liadio Qslortv, KirtqswjjY C^smp,

Delhi in her favour w.e.f. 31,3,1990 tfm date she

vas repssteci iti the sartifa p.teas oti mvrttfst'tt t"xf rtonnai

rent.



I

Th© tiiKTtrf; of th© case am not d:ispited. >rhe

le^:unv:3<i for' tfie rasp^ndents, r,owi.ver,

that tfse petitioner would p? to m

unauttforised ocaipati.oci frpn ttie da'te the riorrra!

pericxl Of retei-vtion of two nrmths frm, the date of

transfer- expired,, it.' was for this n-ason that the

addi.t:.i.on3:t peri.cxi of six mmths for- wtnct. -tf,© qiBrt.er'

was a.flowt:Ki to be retained by ttse petitioner', she was

dfrixrt,cd to piv twuie ttse standard tiimncs^ fee under

PR-4'iA.

txsnsidepxi the aetter rarefill!^ and
Pii of" ttie opinion tfiat sines;! t-i'se rxjti.ti.orwir msufncd

ttie duties at. the orioi.ncd place of pistiiw i.n

Kiriasway wtiem si'ie was r'etai.r,i.nq ttie qu3rt.er' wi.t.hi.t'i

the pa-oxi W!Ofi.rtte(1 by t.t.a mspondents, she is

ervfrtled to te considered for ad htxi allotfiient. of

ai.iart.er on out of turn basis. Aamrriinqlv, the

respondents are directed to reqularise the quarter-

render txxoipit.iori of the pititi.orieT" frpn the date she

msiM di.rty on di.3.j.QB9 at Ki.nqsway aw,p on noniia^^
tei-fris;. hfo i.'.,*ost.s,. }

(I •K. RasqoWa)

Merrter(A,)


